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Inspection Report 
 

Name & Address 
of Unit 

Aether Industries Limited, (GPCB ID- 45359) 
Plot No. 8203, GIDC Sachin, Chorasi, Surat.  

Reference: Complaint letters received from different complainer through email,  
1. Kamlesh Hindustani email dated 13/02/2024 (point no-1 to 13),  
2. Amit Tiwari email dated 06/02/2024. (point no-14)  
(Copy of e-mails are attached herewith) 

Date and Time of 
Visit: 

29/02/2024 11:00 AM 

Visited By: B.C. Gosai, AEE, N.V. Dasandi, SO, Dr. J.D. Oza, RO.  

Contacted 
Person: 

Mr. Sonu Patel, EHS Head of Aether Industries Limited.  

 
Detailed point wise compliance report are as under;  
 

Sr.No Complainer point  Status during visit  

1 On 29/11/2023 at 2:00 AM in this Aether 
Industries Limited Company due to gross 
negligence of the company management there 
was a big blast in the chemical tank and thus a 
major fire accident and in this incident 40 
employees were burnt and 7 of them died. 
Regarding this incident, we dated On 
29/11/2023 the complaint was filed through 
email along with other issues as per IPC 304A 
in case of death against company directors. 
 

-GPCB has issued closer direction u/s-
31(A) of the Air Act-1981 dated-
30/11/2023 for the reason stated therein. 
Subsequently unit has obtained trial run 
revocation after compliance and 
verification of closures points on dated-
05/01/2024  

2 It was reported through the news that the 
incident was due to the company 
management not heeding the GPCB's warning. 
Which suggests that the managers of this 
company may be habitually aware of chemical 
tank leakage, but the company managers have 
committed a serious criminal act of 
endangering the lives of workers and the 
environment by illegally using such tanks. 
 

Contacted person inform that chemical 
storage tank bottom valve might have/ 
had passed/ leakage, due to this stored 
chemical started flowing out of the 
storage tank, and lead to a vapour cloud, 
Due to some unknown ignition source it 
exploded and resulted in subsequent fire. 

3  The complaint dated 29/11/23 also sought an 
inquiry into the following issues 
In this company, during the chemical process, 
the residue remaining in the reactor of the old 
bench production should be removed from the 
reactor before starting the charging for the 
purpose of distillation for the production of 
the new bench reactor. And due to the residue 
remaining in the reactor due to the work of 
distillation, it was necessary to pressurize the 
reactor more in the process of distillation? 
And the residues are not removed from the 
reactor. 

The system in the place to start a new 
batch in reactor, and they are strictly 
following the system includes cleaning of 
reactor after every batch, time to time 
removal of residue after process. 
 
The DCS facility in the place to observe the 
all the parameter like batch size, 
temperature & pressure, also verified the 
parameters and batch size data from the 
DCS screen with the help of history to 
ensure that there were no deviations in 
reactor batch size, temperature and 
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Batch size was increased? Also, due to some 
reason, the reactor overheated and burst into 
flames. And all the issues that this company 
had no system/method system to dispose of 
the residue left in the reactor during the 
process should be investigated in detail. That 
is what we demanded 

pressure.  

4 Where was the factory safety officer 
inspecting the chemical tank manufactured in 
this company and the inspection was done by 
him only on paper? That is gross negligence in 
his duty which should be departmental action 
against that factory safety officer and FIR 
should be filed against him also. We 
demanded. 

This point is related to DISH department.   

5 Here was no proper alarm system inside or 
outside the company or the alarm was not 
sounded. So, there was no system in the 
company where the employees inside the 
company or the people around outside the 
company could escape and save their lives 
after hearing the alarm. The lives of 
employees and people were deliberately put 
at risk. He demanded an investigation. 
 

A large range of emergency siren systems 
is provided by the unit & check out it 
periodically. 
 
 

6 A large quantity of raw materials and pods or 
other materials were illegally stored in the 
open space in the company in violation of the 
rules. It needs to be investigated. 
 

The storage of  raw materials and 
manufacturing materials in warehouses 
with approved valid factory  licenses. 
(Factory License no-27926)  
 

7 Environment clearance by the company is in 
open violation of EC provisions. Demanded a 
thorough investigation of each such issue. 
 

Unit has complied EC conditions.  

8 The factory inspector who last inspected the 
said company did not carry out any 
verification during his visit to the company. It 
is only a formality of the visit and the fact that 
the factory inspector along with the company 
management has endangered the lives of the 
workers and the people of the surrounding 
villages, should be humane, a departmental 
inquiry and necessary permission should be 
registered against the factory inspector. 
 

This point is related to DISH department.  

9 The incident of fire was caused due to gross 
negligence of the management of the 
company and it was caused by accident 
Due to the fire, the polluted smoke spread in 
the entire surrounding area and the entire 
surrounding environment became polluted 

Unit has paid Environment Damage 
compensation (EDC) i.e. 50 Lakhs to GPCB.  
 
All the wastewater resulting from water 
used for fire-fighting contained foam is 
collected in the  u/g RCC storage tank. The 
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with smoke and this polluted smoke entered 
the breath of the people in the surrounding 
area and the accident and injuries caused due 
to the negligence of the managers of this 
company. The polluting smoke spread by the 
fire caused serious permanent damage to the 
environment. 
 
Also, due to the negligence of the company 
managers, the water used for extinguishing 
the fire also became chemical in the company 
and without following the rules that the 
company managers had to follow for disposing 
of that chemical water, the chemical water 
was left directly in the rain water drainage line 
without any treatment. Information has been 
received. 
 
This chemical water released by the operators 
of this chemical company has seeped into the 
ground in the surrounding areas and caused 
serious damage to the environment by 
permanently polluting the soil and ground 
water. 
 
Also, due to the negligence of the managers of 
this chemical company, the accident and fire 
caused serious damage to the environment on 
the day of the incident 
 

whole plant premises are PCC Paved so 
there is no soil contamination of premises. 
No wastewater was discharged outside of 
the unit premises.  
 
 
 

10 29/11/2023 at 2.00 AM in the night of this On
company, the management of this company 
has completely violated the law and 

and they have no regard for the regulations 
law or law enforcement officers and were 
openly violating the environment .  

 
The managers of this chemical company have 
caused serious damage to the environment 
and ecosystem by spreading serious pollution 
in the air, water, soil and ground water in the 
vicinity of the company and also causing 
serious damage to the health of the people in 
the surrounding area and compensation for all 
those losses. 
 
It is the full legal responsibility of the 
managers of this company to do so and their 
act is a criminal act. 
 
 The government officials are bound by the 

Unit has carried out ambient monitoring 
by authorized party and report submitted 
to Govt authority.  
 
All the wastewater resulting from water 
used for fire-fighting contained foam is 
collected in the  u/g RCC storage tank. The 
whole plant premises are PCC Paved,  so 
there is no soil contamination premises. 
No wastewater was discharged outside of 
the premises.  
 
 
Unit has paid Environment Damage 
compensation (EDC) i.e. 50 Lakhs to GPCB.  
 
 

110



legal duty to lodge a valid FIR against the 
management of this company. 
A legal FIR should be filed against the 
managers of this chemical company and a 
survey of the damage caused to the 
environment, ecology and people should be 
done and the recovery should be made from 
the company managers and compensation 
should be made to the people. It is good that 
we have filed against the company managers. 
Complained on 29/12/23. 

11 Since the construction of this chemical 
legal company is not in accordance with the 

rules, this incident deserves to be considered 
as fabricated and it is also necessary to 
prepare a report after legal investigation 
 

This point is not related to GPCB. 
 
 
 
 
 

12 As the process of production and storage and 
cal company is transportation in this chemi

done illegally and in violation of the rules, this 
incident deserves to be believed to have been 
committed, it is also necessary to make a legal 
investigation and report .  

Stores all raw materials and 
manufacturing materials in warehouse 
and all production have valid license.  
 

13 Investigation as per our complaint has not 
been done. Also, no inquiry report has been 
submitted by the appointed commission of 

ction 304/A has inquiry and FIR under IPC se
not been filed against the company managers 
so that 
We present this legal complaint to the 
management of this chemical company and 

 -Section 7.A(2)(a) and section -demand that :
92 of the Factories Act 1948 against this 

ers and IPC sec 304A company and its manag
against all persons responsible including the 
Factory Safety Officer. 337,338, 285 286 287. 

427 ,115 to take legal action and file FIR  

-GPCB has issued closer direction u/s-
31(A) of the Air Act-1981 dated-
30/11/2023 for the reason stated therein. 
Subsequently unit has obtained trial run 
revocation after compliance and 
verification of closures points on dated-
05/01/2024 

14 For action against trading and selling of 
BIFENTHRIN ALCOHOL without permission of 
GPCB by Aether Industries LTD 
 
Aether industries LTD is doing Business of 
BIFENTHRIN ALCOHOL from surat since 2020 
 
Which cannot be traded without the 
permission of GPCB and MOEF 
 
And the business being exported by a big 
company of valsad, a big company of 
ankleshwar and bhiwandi, which is not 
allowed by this company  

For the manufacturing of Bifenthrin 
Alcohol with approved CCA from GPCB.  
Product name : Bifenthrin alchol  have CAS 
no - 76350-90-8 
 
Product Name in consent of GPCB  :  2 
methyl 3-phenylbenzyl alchol (synonyms 
name of Bifenthrin Alchol) have CAS No - 
76350 -90-8.  
 
Unit has submitted letter regarding 
monopoly of their product name. Unit has 
requested that don’t declare their product 
name (Copy attached herewith).   
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Point wise compliances for issued closure order are as below: 
 

1.  According to DISH authority report dated: 
29/11/2023, fire incident occurred on 
29/11/2023, @1:50 AM due to leakage of 
solvent (i.e. Tetra Hydro Furan, Toluene) & 
Water mixer in solvent recovery tank located 
at ground floor of plant no. 2 and 26 workers 
are injured. Mr. Nayan Jadav (company 
representative) informed that, this incident 
happened around 1:30 AM & it might be due 
to leakage of the gasket of THF (Tetra Hydro 
Furan) storage tank capacity 25 KL, THF 
leakage create vapour cloud after coming 
into contact with the air and took fire after 
that converted into blast. 

After fire incident unit has stopped 
Entire Production activity with 
immediate effect. During visit unit is 
found in operation with 25 % capacity in 
Building No. 3 as per revocation 
conditions. Generated waste water due 
to firefighting is collected & finally waste 
water (106.6 KL) is discharged into the 
CETP of GECL & waste water (105.855 
KL) is sent at Common MEE of Detox 
India Pvt. Ltd., Ankleshwar through 
online manifest system.  
Generated burnt /partially burnt 
material (8.310 MT) due to fire incident 
is sent to M/s. RSPL for suitable 
treatment. Unit has also disposed 
@9.175 MT  burnt/partially burnt 
material at BEIL-Ankleshwar. 

2.  THF (Tetra Hydro Furan) tank is located in 
tank farm area where might be this fire/blast 
affected plant number 02 machinery like 
recovery tank, pipeline and other machinery 
which is located opposite tank farm. Both 
plant i.e. tank farm and plant number 2 are 
affected hence source of fire/blast could not 
be verified. 

Unit has obtained three months trial run 
revocation vide letter no. GPCB/CCA-
SRT-2000(5)/ID-
45359/780488,05/01/2024.  

3.  During rescue 07 dead bodies were found 
within the affected area. 

As per the submitted compensation 
details, Total 11 Nos of workers are died 
due to incident dated 29/11/2023 
(During rescue 07 dead bodies were 
found within the affected area & 4 
workers were died during the treatment 
in Hospital).  
 
Unit has submitted the interim 
Environment Damage Compensation 
(EDC) of Rs. 50,00,000/- to the Board  
 
Unit has uploaded details of paid 
Compensation to all injured workers. 

4.  During visit, VOC-398 PPM and NO2 – 0.3 
PPM is measured @50 meter away from 
incident site. Due to high VOC level other 
information could not be verified. Heavy 
dense smoke emission occurred at the time 
of fire incident and ambient air quality was 
very poor. 

During visit ambient air quality found 
normal.  

5.  You shall strictly comply with Condition of 
CCA issued by Board  

Unit is complying the CCA conditions  
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6.  You shall strictly comply with DISH Direction 
and submit its compliance report  

Unit is strictly complying DISH direction 
and not start production in block No 1 & 
2. 

7.  You shall strictly comply with their 
Undertaking dated 25/12/2023 

Unit is manufacturing its product within 
25 % of total granted permission, details 
of last three month production is 
attached herewith.  

8.  You shall strictly comply with any direction 
passed by Hon’ble NGT in the matter of O.A. 
No-718 of 2023 

Unit has submitted notarized 
undertaking to the board with assurance 
that they will comply with any direction 
passed by Hon’ble NGT in the matter of 
O.A. No-718 of 203. 

9.  You shall carry out and submit the final 
Environmental damage Assessment report 
from reputed technical instate i.e. NEERI / IIT  

Unit has appointed M/s. NEERI to 
conduct the study and calculate the EDC 
as per CPCB guidelines. Copy of the work 
order is enclosed.  

10.  You shall carry out only 25% of consented 
production in the area / plant permitted by 
DISH authority in their direction dated 
22/12/2023 

Unit is manufacturing less than 25% 
production during last three month, 
month wise production details attached 
herewith.  

 
Unit has valid CCA AWH-118971 up to 06/04/2028. During visit unit is found in operation with 25 % 
capacity in Building No. 3 as per revocation conditions. Waste water generation is A) Dilute stream 
w/w, is sent to CETP- GECL after primary treatment followed by SBT (B) Concentrated/High COD 
stream w/w, is sent to In house MEE & MVR with stripper and ATFD or sent to common MEE of Detxo 
India Pvt. Ltd or MEPPL, C) Low COD stream w/w, after treatment in the separate primary ETP & it is 
feed in to R.O. Plant. R.O. permeate is reused while RO reject w/w is sent to in house MEE and MVR 
or sent to common MEE of Detxo India Pvt. Ltd or MEPPL D). From Boiler/cooling blow down, is 
directly reused in washing & scrubber. Generated effluent is segregated as low COD (dilute) stream 
and high COD (concentrated) stream. Dilute stream wastewater is treated in primary treatment 
followed by SBT (Soil Bio Technology) treatment and treated effluent is sent to CETP of GECL, Sachin 
for further treatment through designated tanker. During visit provided ETP units are observed in 
operation. One treated waste water sample is collected from storage / holding tank (dilute stream), 
details are as per data sheet. Concentrated stream w/w is given primary treatment and fed into In 
house MEE & MVR with stripper and ATFD or sent to common MEE of Detxo India Pvt. Ltd or MEPPL. 
Unit has provided in house MEE (capacity 3 KL/hour – 3 calendria) and MVR with solvent stripper and 
ATFD. During inspection provided solvent stripper, MEE, MVR & ATFD are found in operation.  
 
Unit has provided boilers 12 TPH and total five TFH (old two capacity 400 U, new two 600 U and one 
1000 U). Natural gas is used as fuel. During visit all TFH-600 U (2 Nos) & 12 TPH boiler are found in 
operation & 4 TPH Boiler is removed and steam is acquired from common steam house located in the 
GIDC estate. Unit has provided two stage water scrubber followed by alkali scrubber as APCM, 
attached to Reactor (3-nos, separate set with each vessel as APCM). During visit one processes gas 
stack sample is collected (for HCL gas) from vent attached to MEP plant through water + alkali 
scrubber as an APCM, details are as per data sheet.  
 
During visit Stock of hazardous waste details are as: ETP sludge-@ 20.49 MT, MEE salt @13.87 MT, 
Discarded drums - 56 Nos, distillation residue-@ 12.3 MT found stored at separate storage area. 
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